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BEFORE THE NATIONAL GREEN TRIBUNAL 
I SOURTHEN ZONE BENCH AT CHENNAI 

(Application under Sections 14,15 read with Section;·t7,18 of the National Green 

Tribunal Act, 2010) 

ORIGINAL APPLICATION NO: 90 6F 2021 (SZ) 

IN THE MATTER OF:-

NAVEEN KUMAR JALAGAM ... Applicant 

Versus 
STATE OF TELANGANA & ORS .... Respondents 

INDEPENDENT RESPONSE SUBMITTED BY RESPONDENT NO,7 
" 1, q.5A.,,,:J.e,efl/'t:\ A~Jj , S/o ~m"V\~t')~ flt:JlyR/o 

I Ko thieJo..- A e R P-i ice r ~ged ~bout _!:t.o years presently 

come down to Hyderabad do hereby solemnly affirm and declare as under: 

1. That I am the representative of Respondent No. 7, in the above mentioned 
application an_d I am fully conversant with the facts and circumstances of the 
case and therefore competent to swear this affidavit. 

2. That the applicant in the present petition seeks to highlight the alleged 
unregulated, unscientific and unstructured manner in which Respondents 4 to 
14 are carrying and operating the industrial activii_ies of the Para boiled rice at 
Komarabanda Village , Kodad Municipality , Suryijpet District, Telangana. The 
aforesaid activities are causing enormous air and water pollution in the 
surrounding areas thereby causing several health hazards to the populace in 
that vicinity and prayed to take action against the Respondent industries. Those 
allegations are neither true nor correct and the answering respondent denies 
the same while putting the applicant to strict proof of every allegation. It is 
submitted that all the allegations made in the application which are not 
expressly admitted and traversed herein are deemed to have been denied by 
this Respondents. 

3. It is submitted that the consent and authorization order renewal for orange 
category to this Respondent No. 7 was granted by the Respondent No.2 vide 
consent order No. TSPCB/ZO/RCP/NLG/1135/CFO/2020-1166 on 11.12.2020 
wherein .consent is hereby granted under · section 25/26 of the 
Water(Prevention & control of Pollution )Act 1981 and section 21 of Air 
(Prevention & Control of Pollution) Act 1981 and authorization under Provision 
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of Hazardous & Other Wastes (Management and Transboundary Movements) 

Rules, 2016 authorizing to operate the industrial plant. The discharge effluents 

quantities from the outlets and the quantity of Emissions per hour is detailed 

in the order of·C~nsent. The authorization for Hazardous Waste Authorization 

was issued auth~rizing the Respondent herein to operate a facility for 

generation, collection, reception, storage, transport, reuse, recycling, recovery, 

pre-processing, co-processing, utilization, treatment and disposal of Hazardous 

Waste. The combined consent order and Hazardous Waste Authorization 

stands valid till 30th September 2030. 

4. It is submitted that it appears a complaint was filed by the applicant on 

06.06.2019 before the Respondent No.2 by which the Respondent No.2 issued 

show cause notice vide notice No.72001/PCB/RO-NLG/2019-393 dated 

11.6.2019 and the Respondent herein was directed to reply within 7 days from 

the receipt of this notice. Further notice for hearing was issued to attend the 

hearing on 25.6.2019 at 12.00 noon , at TSPCB, Zonal Office, R.C. Puram. The 

independent written reply was given by all the respondents. The hearing was 

conducted in the Respondent No.2 office attended by the all the 

representatives of all the Respondent industries herein after which the 

Respondent No.2 issued directions dated 08.07.2019 to comply deficiencies 

specifically pointed out by the second Respondent within one month from the 

date of effect of the orders i.e. 08.7.2019. As such the Respondent industries 

has complied with all the directions issued by the Respondent No.2. 

5. It is submitted that the Respondent No.2 has further issued directions dated 

10.12.2019, wherein it is specifically stated that the AES,RO, Nalgonda 

informed that the industry has complied with most of the directions issued by 

the Board. As such the Respondent No 2 issued the above directions to 

Respondent industry to comply the conditions stipulated in CFO order dated 

30.8.2017 and directions given by Respondent No.2 dated 8.7.2019, to comply 

with any pending issues to be complied with. 
,' 

6. It is further submitted that though the respondent industry reported the 

compliance of the .all the directions issued by the 2nd respondent but to the 

utter shock of the Respondent herein, closure orders were issued on the same 

day of proceedings issued with directions i.e. 10.12.2019. 

7. It is submitted that the respondent No.2 officers personally inspected all the 

respondent industrial premises and satisfied with the compliance of all the 

norms in terms,. of the rules and in terms of notices issues earlier, the 

:, ( :r 

<' 
ForAP1!~~~ \ 

Mo.,,-,ging Pa~ · j 
. .... _ ...... ~..,,_------,-·~ 
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·, .. 
Respondent No.2 issued a temporary revocation of nlosure order vide No. NLG-... 
213/TSPCB/UH-V/TF/2020-633 dated 2s.s.202d-\:and subsequently before 

. :' \ I expiry of the revocation of closure orders, further ext~nded the temporary 
revocation of closure order for a period-of six'.tnonths vide order No. NLG-
213/TSPCB/UH-V[TF/2020-1525 dated 11.1.202i: As such the Respondent 
Industry has been operating strictly adhering to,the rules for the satisfaction 
of the respondent authorities. The contention.-,:0f the applicant that the 
respondent Industries are running even after closure orders is far from truth 
and the applicant is well aware of all the proceedings of the Respondent No.2 
and has wantonly suppressed the revocation orders for the extraneous reasons. 
The applicant has conveniently placed proceedings till the closure order dated 
10.12.2019 but has willfully concealed the tem'porary revocation of closure 
orders dated 25.8.2020 and extension of tem~;ary revocation of closure 
orders for a period of six months dated 11.1.202{ b'efore this Hon'ble Tribunal 
even though he filed the present application on is:03.2021 , much later to the 
above mentioned proceedings. It is submitted that the respondent Industries 
made the representation before the 2nd respondent seeking to extend the 
temporary revocation orders on 19.06.2021 and the same is pending 
consideration. 

8. It is submitted that the applicant suppressing the ~~id factum, filed the instant 
application. On filing the application this Hon'ble Tribunal vide order dated 
08.04.2021 was pleased to issue notice to other respondents and directed the '. Respondent No.2 & 3, to submit a further status report independently, ' - . regarding the allegations made in the applic~tion and if the units are 
functioning in spite of the closure order issued in_ a~ unauthorized manner, to 
take action against them and submit a further action taken report in this regard. 

9. It is submitted that .in compliance of the orders of this Hon'ble Tribunal, the 
respondent No.2, conducted physical inspection on 14.06.2021 and after the 
physical inspection, the Respondent No.2, held hearing of all the stake holders 
including the applicant on 6.7.2021, and finally issued the proceedings vide 
order No.NLG-213/TSPCB[TF/HO/2020-442 dated 07.07.2021. It is submitted 
that the by said order dt. 07.07.2021, the Respondent No.2 extended the 
revocation of earlier closure orders. The RespondentNo.2, specifically observed .. 
that there are no violations of any nature by the r~spondent industry and has 

\ extended the temporary revocation of closure order for a further period of six 
months. The Committee also opined th~t there ~r~ no short comings on the 
part of the Respondent industry. The committee also conducted analysis 

For A p R Ric.• In~~ ·1 
QJ~A nfr\ 

Managing Partner . J 
... ' ,•.f•••M~-----



I 

reports of samples of the effluents and ground water sample and soil sample, 

analysis of stack attached to Husk fired boiler and analysis results of AAQ 

Monitoring and observed that all the above results are in permitted standards. 

It is also pertinent to mention herein that in all the extension of revocation 

orders the conditions are not the deficiencies perse of the Industries but only 

to follow given conditions in future in terms of rules. That specifically indicates 

the officiai Respondents are having eagle eye on the un-official respondent 

Industries to see that they should strictly follow the rules to control any kind 

of pollution if at all caused by them. 

10. It is submitted that the respondent Industries are established prior to 30 years 

and the Proprietors are all locals of that town and they are very much cautious 

about the public health and the norms to be followed while running the 

industries. The colony established in the year 2009 and the habituation started 

from 2011. Since 2011 there was no complaint what soever from the residents 

of the colony, but'the applicant who is foreign return 3 years back and we are 

informed that he is pursuing his political interests in colony and further wants 

to expose himself in public life by publicizing himself by focusing on issues 

irrespective of any cause involved in it. The respondents have no intent to 

attribute any malice to the applicant for raising a issue in the interest of 

residents in the Housing Society but endeavoring that they are also equally 

responsible for safeguarding the public health by following the norms to control 

the pollution in the vicinity. The complaint is totally motivated by extraneous 

reasons without taking note that the respondent Industries are functioning 

strictly adhered to the Environmental norms. The final report of respondent 
. . • . 

No.2, by conducti~g physical inspection and by the analysis reports, followed 

by the hearing including the applicant clearly indicates that the respondent 
,,: 

Industries are complying with all the norms and have not caused any kind of 

pollution effecting the health of the public. 

11. It is submitted that after receiving the initial complaint by the applicant before 
. l 

2nd respondent,. all,'the owners of the respondent industries went to the Housing 
! 1-.. 

colony and physigilly inspected 3 or 4 times to take certain steps if at all any 
'l!i~ I 

dust or husk is covering the residential colony but there was no iota of evident 
. , ' . 

which is alleged by the complainant in the area. There is also no chances of 
I' ' . 

dust and husk has projected in photographs by applicant, even such does not 
• ;4.. 

appears around Ii:idustrial premises. We are also informed that the applicant 
'' I 

is pronouncing ~at he will get seized all the industries in the vicinity. 

• I ~ 

-- ForAPRRic~ ~~~ I 
'l Ma~ ng Part~~ .. J 
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12. It is submitted that the Housing colony of the. applicants is in between 
Hyderabad-Vijayawada Bye pass road and National Highway and only at a 
distance of 100 mts from the bypass of the Vijayawada highway. The Housing 

·{., -t 
Colony is also in the industrial zone and the layout is formed in the year 2008-
09 unauth.orizedly and habitation started by constructing pucca houses after 
2011 onwards. However, the proprietors of Industrial units are aware that once 
human habitation started the health of the public i~·paramount and they should 
strictly adhere to the norms and rules. As the Hci~sing Colony is in between 
both the highways, vehicles pass through it round the clock thereby creating 
dust and air pollution. Dust is also created by the ·government vehicles who 
come to the Respondent industry for milling of g~~ins. As such air is polluted 
only because of the above reasons and not: ·by the deficiencies of the 
Respondent industries as alleged by the applicant ·· 

13. It is submitted that the respondent Industries. are functioning under the 
mandatory agreement with Telangana State Civil Supplies Corporation Ltd., as 
per Telangana Rice (Custom Milling) Order, 2015, 'to mill the Custom Milling 
Paddy, sent by the government which is directly purchasing from the farmers 
under Minimum Support Price (MSP) to distribute PDS rice to the persons under 
the below poverty line, under the state government schemes. It is also to be 

·;, ,i keep in mind that the respondent Industries are completely engaged in Custom 
-;r··· Milling Paddy for the subsidized charges fixed by ttie Government. On the other ,. : ' side of the town there are nearly 15 Rice Indu5t!'i~ functioning clearly in the 
' l · residential vicinity surrounded by Kodad town and villages and there is no . : : .. 

complaint by any of the villagers clearly indicates:' that there is no pollution 1, ' : 
caused by the industries. It is also pertinent to mention that the entire activity 
involves in milling the dry paddy, which by itself does not involve in any kind 
of chemicals to used and to discharge any effluent liquids. 

14. It is submitted that on the face of it, it is clear that the applicant approached : ·:, 
this Hon'ble Tribunal manifestly with malicious intentions as he has concealed 

) ,;.~ .. 
material facts and disclosed only few facts to this ~on'ble Tribunal. None of the 

I' allegations made by the applicant in the present application were proved to be 
true by the committee appointed by Respondenb ~o.2 which is evident from 
the extension of revocation orders dt. 07.07.2021;,-fto the respondent industry. 

·;u« 15.ln the above circumstances and based on law, it) s 'prayed that the Hon'ble . ~- ~ .. Tribunal niay dismiss the application with exempla~ costs and pass any orders 
deemed fit in the circumstances of the case. 

·' ,: 

-~ For AP R Rice J~:t .l 
' . Q· > '/\ ·. .. i 
\ • ; Managing Partne J 
'-... . .., ..... ~,_ ... _ 

--; !~ . 



VERIFICATION 

I, r-~V\.lee,../'~ ~ e:-J.lj S/o, ~t'i<"\Q ~~"-'\ ~ 

A p R. ~,'ce- l'"'~l~ - ~ADA- - i.-to~~~ed 

about 1Ja years do hereby verify that the contents of Paras 1 to 15 are true 

and that I have not suppressed any material fact. for A p R Rice Ijldu~ j 
of5.11v1 

D~IMJ Partner ,. 

L ..... wt~1,it,I..------- .. 
~-

Thfugh 

K.MURAUDHAR REDDY 
T.SWETCHA 

COUNSEL FOR THE RESPONDENT NO. , =!­
FLAT NO. 304, Amity Ville Commercial Complex 

Lalapet Road, Tarnaka , Secunderabad 

Mobile: 9052949248, 9030034440 
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TELANGANA STATE POLLUTION CONTROL BOARD 
Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018 

Phones: 040-23887500 Fax: 040 - 23887519 

BY REGO, POST WITH ACK. DUE 

Order No,NLG-213/TSPCB/UH-V /TF/2020 -(,~, Dt: 25.08.2020 

Sub: 
TSPCB - M/s. APR Rice Industry, Sy.No.242 & 243, 
Komarabanda (V), Kodad (M), Suryapet District - Water 
(Prevention and Control of Pollution) Amendment Act, 1988 - Air 
(Prevention and Control of Pollution) Amendment Act, 1987 -
Temporary Revocation of closure Order for a oerjod Three 
Months - Orders Issued - Reg. 

Ref: 1. Closure Order dt.08.07.2019. 

2. CFO order No. TSPCB/ZO/RCP/NLG/1135/CFO/2019· , 
dt.14.10.2019. 

3. RO, Nalgonda Report dt.11.06.2020. 

* * * * * 
l. WHEREAS, your industry is located at Sy.No.242 & 243, Komarabanda (V), 

Kodad {M), Suryapet District and engaged in Parboiled rice activity - 30 TPD. 

2. WHEREAS, vide reference 1st cited, the Board Issued closure order to your 
industry for operating the industry without valid CFO of the Board. 

3. WHEREAS, vide reference 2nd cited, the Board issued renewal of CFO&HWA to 
your industry on 14.10.2019, for a period upto 30.09.2020. 

4. WHEREAS, vide reference 3rd cited, the RO, Nalgonda Officials informed that the 
industry has obtained CFO & HWA order, provided ETP, installed husk fired boiler 
of capacity 3 TPH and provided Mechanical Dust Collector, Cyclone followed by 
Wet Scrubber as APCE, provided stack monitoring provision, closed ash & husk 
sheds, water meters at Bore well assess the water consumption and at outlet of 
ETP for waste water generation & Energy meters to the ETP and requested to 
issue of revocation of closure order. 

5. WHEREAS, after careful consideration of the material facts of the case, the Board 
hereby Issue Extension of Temporary Revocation of Closure Order to your 
industry for a period of Three Months with the following directions to comply 
with: 

1.The industry shall comply with the conditions stipulated in CFO & HWA order 
issued vide dt.14.10.2019, scrupulously. 

2. The industry shall not operate without valid CFO&HWA of the Board and shall 
apply for renewal of the consent prior to its expiry. 

6. WHEREAS, the TSSPDC., Ltd., has been directed to restore the power supply to 
your industry for a period of Three months. 

7. WHEREAS, these directions are issued under Sec.33 (A) of Water (Prevention and 
Control of Pollution) Amendment Act, 1988 and under section 3l(A) of the Air 
(Prevention and Control of Pollution) Amendment Act, 1987. 



8. WHEREAS, you are hereby directed to note that, should you misuse these orders 
to operate the unit violating any of the conditions mentioned above , your unit 
will be closed under section 33(A) of the Water (Prevention and Control of 
Pollution) Amendment Act, 1988 and section 31(A) of the Air (Prevention and 
Control of Pollution) Amendment Act, 1987 without any further notice to you and 
you will also be liable for prosecution in the court of Metropolitan Magistrate or 
Judicial Magistrate of the first class under section 41 ( 2) of the Water ( Prevention 
and Control of Pollution) Amendment Act, 1988 & under section 37( 1) of the Air 
(Prevention and Control of Pollution) Amendment Act, 1987 the punishment for 
which include imprisonment for a term which shall not be less than one year six 
months and which may be extended to six years with fine. 

Sd/· 
MEMBER SECREATRY 

To 
M/s. APR Rice Industry, 
Sy.No.242 & 243, Komarabanda (V), 
Kodad (M), Suryapet District. 

copy to: 
1. The District Magistrate &. Collector, Surya pet for information and necessary action. 
2.The Superintending Engineer (Operations), Telangana State Southern Power 

Distribution Company Ltd., Suryapet District for information and necessary action. 
3.The JCEE., Z.O., R.C.Puram for information and necessary action. 
4.The EE, RO Nalgonda is directed to monitor the industry for compliance of the 

directions issued by the Board. 
5.Concerned file. 

I I T.C.F.B.O / / 

Senior Envi~Qi(FAC) 
(UH-V) 



TELA TATE PO LUTION CONTROL BOARD 
Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018 

Phones: 040-23887500 Fax: 040 - 23887519 

BY REGO. POST WITH ACK. DUE 

Order No.NLG-213/TSPCB/UH-V /TF/2020 l~)~ Dt: 11.01.2021 

Sub: 

Ref: 

TSPCB - M/s. APR Rice Industry, Sy.No.242 & 243, 

Komarabanda (V), Kodad (M), Suryapet District - WatN 

(Prevention and Control of Pol lution) Amendment Act, 1988 - Air 

(Prevention and Control of Pollution) Amendment Act, 1987 -

Extensjon of Temporary Revocation of Closure Order for a 

period of Six Months - Orders Issued - Reg. 

1. 

2. 

3. 

4. 

5. 

Closure Order dt .08 .07.2019. 

CFO order No. TSPCB/ZO/RCP/N LG/ 11 3'.i/CFO/?0l 9 -, 

dt.14.10.2019. 
Temporary Revocation of Closure Order No.NLG-2 13/TSPCB/UH· 

V/TF/2020-633, dt.25 .08 .2020 for a per iod Three Montl1s. 

Industry representation dt.29 .10.2020 for extension of revocation 

of closure orders. 
Inspection of the industry by the Board Officials on 23.11 .202 0 

* * * * * 
1. WHEREAS, your industry is located at Sy. No.242 & 243, Kornara'.)anaa (VJ. 

Kodad (M), Suryapet District and engaged in Parboiled rice activi ty - 30 TPD. 

2. WHEREAS, vide reference 1st cited, the Board issued closure order to your 

industry for operating the industry without valid CFO of the Board . 

3. WHEREAS, vide reference 2nd cited, the Board issued renewal of CFO&HWA to 

your industry on 14. 10.2019, for a period upto 30.09.2020. 

4. WHEREAS, v ide reference 3rd cited, the Board issued Temporary Revoca tion of 

Closure Order on 25.08.2020 for a period Three Months. 

5. WHEREAS, vide reference 41n cited, the industry vide letter dated 29. 10.2020 

has submitted representation to the Board request ing for extension of temporary 

revocation of Closure Orders. 

6. WHEREAS, vide reference 5th cited, the Board Officials inspected the 1ndustr y on 

23.11.2020 and Sri P. Sanjeeva Reddy, Partner of the industry was present and 

accompanied during inspection. The compliance status of the industry is 

submitted as below: 

• The compliance of the industry on directions stipulated in temporary 

revocation of Closure order dt. 25.08.2020 is submitted as below: 

i s. 
No 

1 

2 

Directions Present status 

The industry ·shall comply with t he conditions : Submitt ed below . 

stipulated in CFO & HWA order issued vi de dt: 

14.10.2019, scrupulously. 

The industry shall not operate without valid consent · The inclustry t1as 

of the Board and shall apply for renewal of t he ; appl ied for renewal of 

consent prior toJ ~~ ex~iry . 1 CFO on 05 . 11.2020. 



- \ 0 -
• Compliance of the industry on CFO Schedule-B conditions: CFO Order 

No. TSPCB/ZO/RCP/NLG/1135/CFO/2019, Dt:14.10.2019 is as 

S.N 
0 

l 

given below: 

Condition 

The ;ndustry st1alI start operations only ai t er 
obtaining the revocation of closure order 
issued by the Board vide order dated 
08.07.2019 . 

__ I ----- . 
2 1 The industry shall take suitable measures to 

' avoid the air & water pollution towards 
' Salarjungpet Village is at a distance of 200 

meters in the east side direction. 

Compliance 

The industry has obtained 
Temporary Revocation of 
Closure order on 25.08.2020 
for a period of 3 months and 
the industry has applied for 
Revocation of Closure order 
of the Board on 29 .10.2020. 
The industry has provided 
Mechanical Dust Collector, 
Cyclone followed by Wet 
Scrubber to the boiler as 
APCE and provided ETP to i 

treat the waste water. 
3 'j The industry shall take steps to reduce Complied. 

water consumption to the extent possible 
and consumption shall NOT exceed the 

4 

quantities mentioned below : 
· 5. · Water -- -- Quantity 
1 No. . Consumption 

1. 1 Process 
washin s 

& I 45 KLD 

_1_. __ '. Boiler_f-'-e-'-ed-'---- 4 KLD 
3. , Domestic .- -3 KL.D 

Total 52 KLD 

I . A sampling port with removable dummy of Complied . 
not less than 15cm diameter shall be 

I 

J_ 

5 

provided to the stack at a distance of 8 
times the diameter of the stack from the 
nearest constraint such as bends etc. A 
platform with suitable ladder shall be 
provided below 1 meter of sampling port to 
accommodate three persons with 
instruments. A 15 AMP 250 V plug point 
shall be provided on the platform3

. 

The emissions shall not contain constituents The industry was not in 
in excess of the prescribed l1m1ts mentioned operation . 
below. 

Chimney 
No. 

-
1 & 2 

Parameter 

5PM 

Emission 
standa rds 
(mg/ NM 'J 

115 
6 · The industry shall comply ·:.,c~ a:rb ;e--: a ~ - ·· 

quality standards of PM 1c (pa rticu late Matter 

I 
size less than lO□m) - 100 Og/m3

; PM 2 ~ 
{Particulate Matter size less than 2.50m) -1 

160 Og/m3
; 502 - 80 □g/m3; NO, - 80 

Og/m3, outside the factory premises at the ' 
periphery of the industry. 
Standards for other parameters as 

I mentioned in the National Ambient Air 
i Quality Standards of CPCB Notification 
I No.829016/20/90/PCI-I, dated 18.11 .2009 

shall be complied . 
The fo llowi n~ 1° 0 ,sc level :,ta r,da ·c~ ;; '·2 -::;: 
complied :No1se Levels : Day t i-nc r6 u.M :o 
: · o\, 7::- .. 
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8 

L _ 
9 

The induslrv sha ll nnt n .:i nufarture new Compl1('(1 - t ~--­
products / excess capacity beyond the 

permitted capacity mentioned in this order 

without obtain in CFE_JCFO o~ the Board. 

The industry shall regularly operate the ETP During the inspection, the 

and the treated waste water shall be used ETP was not in operation as 

for \nland irrigation within the industry 's the industry was not 1n 

premises duly meeting the irrigation operation. 

standards stipulated and shall not discharge I 
any waste water outside the premises. 

The industry shall store the husk & ilsh ,n Lvmpl,L'd . 

closed rooms only . The industry shall not 

___ store the husk &_ash openly . 

10 

1 • 11 

I 12 

The industry shall regularly operate Air The ,ndu<.1 r y ,, n0r '" 

Pollution Control Equipment r.e mecha111cal 0perat1u·1. H• i .-.1·.;v·. ,t, ,-

dust collector installed to the Husk fired industry was d1rec.trd to 

boiler of ca acit 3.0 TPH . . comply . 

The industry shall dispose the boiler ash to · Complied 

brick manufacturing industries and ETP 

sludge shall used as manure in the industry 
• 

I 

J premises. _ _ _ _ . 

The industry shall not cause any air pollution . The industry 1s not 1n 

/ dust nuisance in the surrounding I operation. 

___ e_nvirq_nment. _ _ _ __ j 

13 l The industry shall not discharge any waste During the inspection, no 

water outside the plant premises under any discharges were observed. 

circumstances. 

14 

15 

16 

17 

18 

1-------1 

19 

20 

- - - - -· - -
The industry sr al' deve1op greenbelt such The industry has dev0,oped 

that ,t sha1! not be ess : r a" 3 3- o· :o~a l grccre:r , SD" 'C e:xtent. 

area, preferably along the all sides of --io, .evC:i", rtK industry was 

industry site, with width of not less than 5 'I directed to develop green 

mtrs greenbelt. . belt at vacant places w1th1n 

_ _ _ _ . the industry prcm1S('S. 

The industry shall install digital flow meters Complied. 

with totalizer to measure the actual water 

consumption ; waste water generated, 

treated & disposed and maintain a log 

register as per the meter readings within 

one month time as committed . 1 

The industry shall provide separate ene rgy- / The industry has provided 

meter to the air pollution control system & energy meter to the ETP. 

ETP and maintain a log register to record 

the readin s_. _ _ __ _ _ _ _ ____ _ ___ _ _ _ __ ., 

Qualified technical man power shall be Complied. 

em lo ed to o erate_ the_ ETP ...:...._ I 
The industry shall take all precautionary and I Complied. 

safet't__rneasures during p__r_:g_cess_ operations. . 

The industry shall maintain good I Maintained. 

housekee in within the !ant remi~eJ. , 

The Industry shall comply with all the 

directions issued by the Board from time to 

t ime . 

. Remarks: 
1. M/s. APR Rice Industry is located at Sy.No.242 & 243, Komarabanaa {V). Kodaa 

(M), Suryapet District and engaged in Parboiled rice activity - 30 TPD . 

2. The industry has obtained CFO from the Board vide order dated 14. 10 .2019 

which was expired on 30.09.2020. 

3. The Board issued temporary revocation of Closure order to the industry v1de 

order dtd.25.08.2020 with a period of 3 months. Now, t he industry has 

submitted representation to the Board requesting for permanent revocation of 

;.. vs_ · t; 01 c~• 
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4. The industry has applied renewal of CFO on 05.11 .2020 and inspect ion report 
was s&mitted to Zonal Office, RC Pu ram on 25 .11.2020 . 

s. During inspection, the industry was not in operation . The representat1~e of the 
industry has informed that the industry godowns and prem 1ses are fil led with 
milled rice and the FCI / Govt are not taking milled r ice t'1erc ,s -io space fa~ nev,: 
raw paddy due to which the industry was not in operat ion. 

· 6. The industry has provided ETP consist ing of Collection cum Equa lization tank, 
Diffused aeration tank, settl ing tank, Filter feed tank, Multi media fi lter & Sludge 
drying beds. 

7. The industry has installed husk fired boiler of capacity 3 TPH dnd provided 
Mechanical Dust Collector, Cyclone followed by Wet Scrubber as APCE. 

i 8. The industry has provided stack monitoring provis ion i.e., porthole, platform and 
ladder to conduct the stack monitoring. 

9. The industry has provided closed ash & husk sheds for storage of ash and husk. 

10. The industry has provided water meters at Bore well assess the water 
consumption and at outlet of ETP for waste water generation. 

11.The industry has provided Energy meters to the ETP. 

12.Telephonic complaints received from the residence of KLR avenue (Gated 
community Residential Town Ship), Komarabanda, Kodad Town, Suryapet 
District regarding air pollution problems from the Parboiled Rice Mills in the area. 

13 .The industry may be directed to take additional measures such as wat er 
spraying on road and within the premises to suppress dust during vehicle 
movement. 

7. WHEREAS, after careful consideration of the material facts of the case, the Board 
hereby issue Extension of Temporary Revocation of Closure Order to your 
industry for a period of Six Months with the following directions to comply 
with: 

l.The industry shall comply with the conditions stipulated in CFO & HWA order 
issued vide dt.14.10.2019 and conditions stipulated in temporary revocation 
of closure orders dated 25 .08.2020 scrupulously. 

2. The industry shall not operate without valid CFO&HWA of the Board and shall 
apply for renewal of the consent prior to its expiry. 

3. The industry shall carryout wat er spray ing on the roads to avoid dust during 
vehicular movement. 

8. WHEREAS, t he TSSPDC., Ltd., has been directed to €>-tend the power supply to 
your industry for a period of six months. 

9. WHEREAS, these directions are issued under Sec.33 (A) of Water (Prevent ion 
and Control of Pollution) Amendment Act, 1988 and under sect ion J l (A ) of the 

· Air (Prevention and Control of Pollution) Amendment Act, 1987. 
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10. WHEREAS, you are hereby directed to note that, should you misuse : n.::se o·cc-- ~ 

to operate the unit violating any of the conditions mentioned above , you· '"'· '. 

will be closed under section 33(A) of the Water (Prevention and Co":·.; 

Pollution) Amendment Act, 1988 and section 31 (A) of the Air (Prevent 10"' arc 

Control of Pollution) Amendment Act, 1987 without any further notice to you and 

you will also be liable for prosecution in t~ court of Metropol1tnn Magistrate or 

Judicial Magistrate of the first class under si!tion 41 ( 2) of the Water ( Prevention 

and Control of Pollution) Amendment Act, 1988 & unde, c,c'ct 11 1 " ~ 7 ' l ) c,f the l\1r 

( Prevention and Control of Pollution) Amer.dme<1t Act , l 9S 7 :- e: ::- _, - s- .. (:' · fo · 

which include imprisonment for a ter-n \',r 1cr sha --o: be css ~- a~ 'Y f . ::;.; · -. . 

months and ,•,h1ch '":"av be exte~ced :o s ., ,e=-s , ... :~ f,~e 

To 
M/s. APR Rice Industry, 
Sy.No.242 & 243, Komarabanda (V), 

Kodad (M), Suryapet District. 

II T.C.F.B.O / / 

-· ---::- · 

Sd / -
MEMBER SECREATRY 

~ ~ ~------ . _.. 
SenJor Envi~entaf'Engineer (FAC) 

~ (UH•V) 
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TELANGANA STATE POLLUTION CONTROL BOARD Paryavarana Bhavan, A·lll, Industrial Estate, Sanathna ga , , Hy dc•, ,)h,H I ~oo o 1 H Phones : 040-23887500 Fax : 040 - 23887519 

BY REGO. POST WITH ACK. DUE 
Order No,NLG-213/TSPCB/TF/HO/2020 [ J \1 '\ Dt: .Q.7 .07 .2021 

Sub: 

Ref: 

TSPCB - M/s. APR Rice Industry, Sy .No.242 & 24 3 . Komarab anda (V), Kodad (M), Suryapet District - Wa ter '. Prevent,0 1 ," : •_·...- ·.,,~, L'; Pollution ) Amendment Act , 198 8 - Air (Prevent ,on and ,_ ·1: ro1 of Pollution) Amendment Act , 1987 - Extensjon of Temporary Revocat!g_n of Closure Order for a period of Six Months - Or~ers Issued - Reg . 
1. 
2. 

3. 

4. 

5. 

6 . 
7 . 
8 . 

Closure Order dt .08 07 .201 9 . 
CFO Order No .TSPCl'~i ::'. U .' fJ (r'tNl C, I : < ,.· d t.1 1 .12.2020 vr1l1d upto 30 09 .2ld0 

.. 
. ' .... 

Temporary Revocation of Closure Order No .NLG· L : .1/ I --.1->c B/U h · V/TF/2020-633, dt.25.08 .2020. 
Extension of Temporary Revocation of Closure Order N.o.NLG 213/ TSPCB/UH· V/ TF/2020- 1525, dt. 11.0 1.2021. Sri Jalagam Naveen Kumar, Resident of KLR Avenue Colony ~els filed ~ case in the Hon'ble NGT, Chennai in O A. No :;c .-,- .:~:·1 .:.:., ·, ,.: Parboiled Rice Mil ls in Komarabanca. Kodatl :r-1;, ::. ,,r ~" 1' --1 Inspect ion of the industry by the Board Off rn ;i l,; r•·; · ' I ndustr y representation dt. 18.06 .202 l . 
Hearing held on 06 .07.2021 . 

* * * * * 
1. WHEREAS, you r industry is located at Sy.No .242 &. 24 3, Komaratx-1nc1,1 (v:. • ,;,:.1: (M), Suryapet District and engaged in Pil rhnilP<i Rice a ·h ,: , , ,· T<' 

2 . WHEREAS, vide reference 1·· c1ted , t t1e Boarc1 ,sslr~d C,:,~ .. , , L· 0 · ~?, ·• .. , your industry for operating the industry wit hout valid CFO of t lw Hoart1 

3. WHEREAS, vide reference 2°'1 cited, the Board issued renewal of CFO&HWA to you r industry on 11.12.2020, for a period upto 30 .09.2030 . 
4. WHEREAS, vide reference 3·•.' cited , the Board 1ss.K•d T ,:r~I; 1c, r . i • y , , , Closure Order on 25.08.2020 for a per iod of Three Months. 

5 . WHEREAS, vide reference 4 th cited, the Board issued Extension ot Temporary Revocation of Closure Order on 11.01.2021 for a period of Si x Months. 
6 . WHEREAS, vide reference 5,r. cited , Sri Jalagam Naveen Kumar, Rcs1(le1' t o' K . Cl Avenue Colony has fi led 0 .A. No 90 of 202 1 in ron ll it • '-J<;T r ••,•r .- , ,- ·,. ;., •. · Parboiled Rice Mills in Komarab.:i nd<J, Kodad , M: . '.,.ir y:,:"! '. , . 1, ,. t ·1 -.. · ·• i , •. heard the matter on 2 1.06.202 1 and posted th<: cJs, · k• 1 ••.: • · · 1, •,,1 • and sought act ion taken report from the Boc:i rd . 

7. WHEREAS, vide r eference 6". ci ted , the Board Officials inspected the ,nou~t• y on 15.06.2021 and Sri A. Prabhaker Reddy, Managing Par t ner of the inoust · ·,- 1·, ,1 •, present and accompanied dur ing inspect ion . The complianu .· ,; • ,1 , _,"- o; ,11 , , . : ., .;,••, • submitted as below : 

(A). The compliance of the industry on directions stipulated in Extension of Temporary Revocation of Closure order dt. 11.01.2021 is submitted as below: 
s. 
No 

1 

Directions Present status 

The indust ry shell ,0P1ply w,t ~ : n,: C- 1·0 •, .) ,·.1 .. ,:•i : . , .•. conditions st,pu latecl in CFO & HWA orde' 
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I 

issued vide dt: 14 . 10 .2019 and (onc11\1)11 s I stipulated Temporar y revocatIof"\ of ClosL1 re orders dated 25.08 . 2020 scrupulously . ,_ 
2 ·1 Theindustry shall not operate without valid · Tl,e industry has obta1neo er,, t', CFO & HWA of the Board and shall apply HWA •: 1dt! orcte r ·: · · . for renewal of the consent pri0·· · ,. ,. ... '. 1 • ~ : 1 .' • ' ' expiry . 

.'. J\I • _ 1 .-: ,_ I 
?~, TP} 

r 3~ e industry shall carryout water spraying Not Complied \ on the roads to avoid dust during vehicular movement. 
, _ _ _ 1 _ _ 

(B). Compliance of the indl1stry on CFO Schedule-B cond1t1ons . CFO Orde r No TSP~B/ZO/RCP/NLG/1135/CFO/2020 · 1166, Ot:ll.12 .2020 1s a !> g iven bel ow . S.N - ---- Condition Compliance 0 

1 
\ 

The industry shall pay thebalance the balance \ - -CFO fee and CFO penally ree for operating tt1e industry without valtc cro o' thP Boar ,; ._,r 

2 

, Rs . 6200/· unmediately at RO NulgoncJu . 

The industry shall start operations only after obtaining the extension of revocation of closure order issued by the Board vide order dated 08.07.2019. 

3 The industry sllall tak.c su itable nHJusurt:s t ~1 avoid the air & water oollut,011 towards 

I Salarjungpet Village Is at a distance of 2.00 1 meters in the east side direction. 

4 The industry shall take suitable measures to avoid the air & water pollution towards M/s KLR avenue (Gated community Re~1ccnt 1t1 l Town Ship), Komarabanda, K.odad Tr;,,·,, · 5uryapet District. l-5-1 The ;ndustry shall take add;t,ooal rncasuces such as water spraying on road and w1thn the 

\ 

premises to suppress dust during vehicle , movement. 

i-- 6--+rhe industry shalltake steps to reduct: •: :uter consumption to the extent poss,t)le am1 I 
consumption shall NOT excePc1 u,~, (1,.,l'1t1: Il~S mentioned below: 

Water Consumption Quariti ty I J· 
~ 0 -:~ 

I 2!. 

: Proc~ss & washings 45 \\1 D 
1 Boiler feed -l i<'U 

I 3. ,_ Domest ic .-: 1\ L ~=• 
Total S2 ls- LO 

1
- -7- · A sampling port with removable dummy :>f not less than 15cm diameter shall be provided to the stack at a distance of 8 times the diameter of the stack from the nearest constraint such as bends etc. A platform with suitable ladder shall be provided below 1 meter of s,,mplinr; port to accommodate three persons w,c:1 instruments. A 15 AMP 150 V plug point shall be provided on the platform ' . 

Tl1e ,nou~,ry n<w obta1-ied 
Extension of Temporary 
Revocation of Closure order 
on 11 .01.2021 for a per1oc ot 
6 m onths 

Complaints rece,'JeC fror-• '.tw 
colOf'\1 rt-~a1<l1nq ..i r :,•::· ' u ,c-~ 

Not co1npl1ed . 



8 The emissions shall not contain constituents Iri TSPCB, :'.ona, ... a..i, r.1... =-~-:; .. 
excess of the prescribed limits mentioned I conducted Stack monitoring 
below. of the Boil•_,, on J.l .C6 .?\~1.:! 

I \ Chimney Parameter Emission standard:, 
1 

, No. (m~, NM . 
1 & 2 5PM 11 5 

9 The industry shall comply wi th aml'• f: 11t .=i,r lSI'(:'\ .' ,,q ,I 1 -:. " i ·t 

quality standards of PM 1,. (part1cul ilte Matter conducteo AAQ l\ 1on, to11n,; o~ 
size less than 100 m) - 100 □g/rn i ; PM, , 14.06.202 1. 
(Particulate Matter size less than 2. 5C m) - 60 
Dg/m3; S02 - 80 □g/rn 1; NO, - 80 ::.:g/rn 1, 
outside the factory premises at the per1phe1 y 
of the ind us try . 

' Standards for other parametei-s as mentioned 
in the National Ambient Air Qua lity Standilrds 
of CPCB Notification No.B29016/20/90/ PCl · I , 

, dated 18. 11.2009 sha ll be complied . 

The following noise level standards st1all be 
compl ied : Noise l.t>vels 

Day t ime ( 6 AM to 10 PM ) - 75 dR , f, , 

Night time (1 0 PM to 6 AM)· 70 dB (A ) 

10 The industry shall not manufacture new Complied 
products / excess capacity beyond the 
permitted capacity mentioned in this order 
without obtaining CFE / CFO of tht- Board 

1 11 The industry shall regularly operate t lio:.· t ' µ C.',11 11 \ 1 ,·,s~ l " • t . , · •·,l · • -

and the treated waste water shall be used for In operat ion arw n.J :t·scn<'lrgt: 
onland irrigation within the industry's premises I of waste water was observed 
duly meeting the irrigation standards I outside the premises. 
stipulated and shall not discharge any waste ; 
water outside the premises . 1 

12 The industry shal l store the husk c!. ash In Com;i1 c-'.1 
closed rooms only . The industry shall not st0re 
the husk & ash openly. 

13 The industry shall regularly operate Air Tt1e Pldustry Ila~ prov aed 
Pollution Control Equipments i.e., mechanical Mechan,ca l Dus: Col•ecr.o r ,'H,(! 
dust collector installed to the husk fired boiler Cyclone fol lcwcd by '.NL·: 
of capacity 3.0 TPH. ScruL•Ut· r to ti 1·_· ., -p,-, 1, .. ,,. 

f I ' ( )1,. ! '. l, I" :. • 1 --: 

-
14 The industry shall dispose the boiler ash to CM,p',,'l1 

brick manufacturing industries and ETP sludge 
shall used as a manure In the industry 
premises. 

I 
15 The industry shall regularly carryout water I Wat.::r sprinklers prov;dod ,Jt 

16 

sprinkling to control fugitive dust emissions. a<;h , l1<1 d for ;upi;r,:•s,1(11 ' 'J ' 

The industry shal l instal l flow meters to 
measure the actual water consumption, waste 
water generated, treated & disposed and 
maintain a log register as per the meter 
readings . 

U .. l. ' .i ' : .• · / • f ) , ' 

lhe ·~ !.'- 1. , ··1 -= . ·~1•lt.·: 

separak ,·,.Jti!I n ,cters for 
bore wPII fc;, water 
cons11mpt,nn anri ilt n?.flt"C ot 
ETP for wr1s teV>,ilter 

17 The i nd.ustry shal l prcv,de sep,irJtr. cr1<~I r_1y l !,,• ,,h: .', . 
meter to the air pollution control systc,rn 8 LTP ~ep.; r.,:,. , ... ,. , .. .. •, 
and maintain a log register to reco··d tl,e t i P illhl :...:1c : 
readings. 

18 The industry shall not cause any air pollutron ; 



odour nuisance in the su rrounding thl' ,nduc;t ' '.' 
environment . 

19 The mdustry shall not discharge .:ir,y wilstc Dur ,n~1 '.he .:':1.:...-1. i o 1, " J water outside the plant premises under any discharges wcrt' obser -., po \ circumstances. out side the orerr- ,,e.., 
~ The industry shall remit water cess dues as · 

1 per assessment orders as and when issued by 
the Board. 

The industry shall develop 10 mtrs th ick grN•n Thl' "' du '.,:• y ·u·- ! · -t: I• :1~·· ! 

I belt all along the boundary of the unit and ,n greenery scrnt> extf'nt all the vacant places within the plant premises r owever, the inoustry wus with tall growing trees with wide leaf area, Thr. directed to devel1Jµ· w een :-ie11 area allocated for greenbelt shall not be less I c1t vacant places w1th1n the than 33 % of total area of industry and shc1ll industry prern1~,·" · 
' have sufficient land at the rate of 1 Acre for 1 U 

kilo Litre of treated effluent d1sch,,rge 

22 Qualified technica l mdn power s11a11 l'e Cc;i 1:1,v,.: I employed to operate the En>. - - ---
23 The industry shall take all precautionc1ry and Complied 

, safety measures during process operations. 
~ I~ industry shall miJ1nta in qooc r--1J ,nt,:i ,nvr. 

I 25 

housekeeping w1th1n t lw r 1ant r,r L'n1,~.,:-~. 

The industry shall comply with 01: the SuDr' 1 ,tleC: ,it),, , . 
directions issued by the Board from t,me to 
time. 

I 
--'·-

Remarks: 

1. M/s. APR Rice Industry is located at Sy .No.242 & 243, Korn,1rJbanc:a '\' .. ., .:;,1,Jc.J , . Suryapet District and engaged in PJrboilcd r,ce act1v1t y · 3C P D 
2. The industry has obtained CFO renewal order from c:-w Hr.,1rd v,,1, .----~c: :1,1tv.! 11.12.2020 with valid ity upto 30.09 .2030. 

· 3. The Board issued extension of temporary revocation of Closure order to the industry vide order dtd.11.01.2021 with a period ot 6 months. Now, t11e industry has submitted representation to the Board requesting for perrn0nent revocation of closure order. 

4. During inspection, the induc;try ,., operat111g purbo1 l-.:d .1 • .. :,•,,: . 
5. The industry has provided ETP cons1st1ng of Coll,:ct :,11 :L.1"1 ~ ,,. • ., -Diffused aeration tank, sPttl,ng tank, Filter feed c.:in l-. , IVlult, 11 · , ·c d · ,.:,··· f. Siuo-~, drying beds. During the inspection, it was observed that the l:TP was ,n o;Jer.Jt ,011 The Board Officials collected effluent samples from inlet and out let of ETP 
6. The industry has a husk f ired boiler of capacity 3 TPH and provided M('c l1an1ca t l)uc;t Collector & Cyclone dust collector followed by Wet ScrulllJ\~r a5 APC. E 
7. The industry has provided closed rooms ior stor.:igt· nt :·,,.c;. ~- .,· · 
8. It is to submit that, Sri Jalugam Nuveen 1--.urnar , l{,,.., ,cJ t•,1t :J• ~ cR ,·,..__,n .,· 1.., 0 ,..., ,­which located nearby to the parboiled rice mills cluster has filed a case 1n c11e Ho11 '1.Jle NGT, Chennai in O.A. No 90 of 2021 against Parboiled Rice Mills in Kornarabanda, Kodad (M), Suryapet District. The Hon'ble NGT heard the matter on 21.06.2021 .:ind posted the case for next hearing on 22 .07 .2021 and sought reports from the Board 
9. In this regard the Zonal Laboratory , RC Pur.:im an(l Reg1 ,-'""' 0 t1,u· ' ·" 1 ~-;,·.,1 , ! , , conducted the monitoring ot Stack, AAQM of the industry. cc,11,_. ~•.e:1 ,·:: ,.· .: , _. ,! , .•· soil sample and ground water sample ot tt1c ndu ':' :r . ·· 11 ·• . 25.06.2021. Tile Board ofti ciu1s also c::inductco AAQ n1on,tor n-:; , .. ,...,.~ .. • Colony and collected ground water sample from the colony 001 e wel l. 
10. The samples were analyzed at TS PCB, Zonal Laborutory , RC Pura -n ·h e a •1 ,,h;~•s results are as follows: 



a ys results of the Samples of Effluents Is as follows : 

Sam le No. . Effluent _sample descriptio". _ 

-- ]021- 0_6398 : lnlet ofETP 
2021 - 06399 . Outlet of ETP 

s. 
No. 

Results 

Parameter 

1 H 
. 2 Total ?LI~~nd~d Solids (TSSJ 

_ 3_,_Total Dissolved Solids (TDS ) 

4 Chemica l Oxygen Den.ind 
(COD) 

5 Biological Oxygen Dem,.rnd 
BOD 

I 

Method 
No* 

I 4500-H . -8 . 
2 540 D 
?5-W r 

5210·!3 

~ . . 

6 _;_ 5520-B,D . . 

--
06398 

6 92 
4 ] 
. , ( ,, 

l i..J 

BDL 

-(ii) Analysis results of Ground water sample is as follows : 

0 639<) 

c·, 9 
?':> 

: ' .. 

-
BDL 

_1nl 1~1!11:J 

Standards as 
per CFO 

/-, ) - ;:i 5 
: f'•~ n·:. 

I , i' ... , 

:o rng/ 

Sam le code · : 1 Sample details / collcct1011 point 

2021-06612 · 1 Water sample collecte(1 fro 111 Bore we ! . ::111 1, ,,, · '' 

. y.Jest Jcnc,ng w1tt11n t ti e 1ndu:My r,rem1~,, .. , 

Parameter Units Method No* 

-1500 t- . B 

Results 

I 066 12 

I 2 E. Conductivity µmtios/c 251 L·U I ~;~ 

I rn - · 
3 Total Suspended Solids (TSS ) mg/L .. 
4 Total Dissolved Solids (TDS) --~ L 

5 
Chemical Oxygen Demand mg/ L 

COD) 
~ Total Alkalinity as CaCO:, mg/L 

7 Total Hardness as CaCO , -- mg/l_ 

8 Calcium ·as Ca} ' - - - I mg/ L_ 
9 Maanesium as Ma•• ma/L 

10 Chlorides as er I mg/L 

11 Sulphates as 504.; 
· r - -

I mg/l 

12 Nitrates as N01 m_g/l -- . 
13 Sodium !_TlgLL -- - · 
14 Potassium mg/ L 

,--1.i_ Fluoride as F mg/ L 

16 Percent Sodium(% Na) % 

254 0- D 
2540 C 

52?0 B 

232::i-B 
2340-C 

JSOO·Ca B 
r3500·M~ _ 

4500 Ct B 
4500-SO , :· 

4500-B·NO. £3 
"hD!l·Nr. K 

3500-~ B 
4C.Q(I-F · ( 

- - - -- (meq/L) 

, 17 Sodium Absorption R~t,o(SAR) _ !ne_q/~ I __ _ 
1 18 Cadmium mg/L 7 3111 B 8, 3500 

,is C:1 
--·--

19 Lead rng/~ 3;11B ~. JS . 1 

I as Pb 

20 Total Chromium mg/L 3! 11B &3SDO 
as Cr 

21 Copper mg/L 3111 B & 3500 
as Cu 

22 Nickel mg/L 3111B&JS0O 
,,~ N, 

23 Zinc mg/ l .1 I 1 1 8 ~ 3 Stk, 

as Zn 

24 j Iron mg/ L 31118& 3500 

I as Fe 
25 Boron '!19/ L 4500-B-C 
26 Phenolic Compounds m_g/l 5530 13,l,D 

10 
934 
l -1 

. . :u 

KO 
__ 36 _ _ 

206 
25 
j I 

~-J 29 

1.58 
:mL 

'JL,. 

RDL 

BDt 

: ~l _. , 

l~l)l 

RDL 
Gl.JL. 

Standards as 
per IS !OSOC 

: 2012 

2000 

200 
100 
1000 
400 

l ' 

1. 5 

r ,,:., 

l. .. : 

I () 



iii) Analysis results of Soil sample is as follows : 
- --

Sample 
code 

_: l ~ample details / collccr,011 ;;01nt 

06397 , : \ Sod sample collected udJaccnt to Sout h s1dl' l)Olmdo ·, 
~====::..:.-=~~=t=h=in the lnduytry ~ em1ses 

5 . No. Parameter Units 

1 pH 
2 Total Volatile Sol ids at 550 C t)1u 

3 Total Fixed Solids at sso··c ,0 ~ 'l, O 

. WLW)_ 
4 

Results 

I ' I 
' ' 

•) .44 Total Organic Carbon _{J_Q_g 
5 Flash Point (Jgnitabi lity ) 

-I ~o -c No flash below 
60 ·c 

._§ '-Calorific Value Cal/gn•'.-, 

Note: As per the CR!T Criter ,a , the Soil :,an.pl,: ,'.:> ·~ • .,, HJ: ,, ,, ,, , ., 

(iv) Analysis results of Stack .:ittachcd to Husk Fired B011cr of :; P•· - w ,x ,t \ 10
• .1,_ 

follows : 

Result 
rng/ Nm : 

Standard as per 
S. No. I Parameter Method No CFO (mg/ 

l'i"l 
1. SPM IS . 1122'.i(Part · l '·· l S.'< ' 

Note: The boiler stack emissions are meec1ng tl1e standarcls . 

(v) Analysis results of AAQ Monitoring conducted at periphery of U1e industry near 
main entrance gate(Down wind direction): 

P:,•., r ... 
S. No. Sampling Lncat1on 1-'. '->1 ' 1'1 . ,l J r ,(1 

r,g.' ,-, 
r· :J 

r· . ,··)· ,. 

AAQ Monitoring carried out at 
1) periphery of the industry near 11 8 r 2B , ) 

I main entrance gate. 

~ -
Ambient Air Qual ity Standards a'.> p r:, J 'J:1 d(I ~ 

I CFO -

Note: The AAQ monitoring results arc exceeding the Nat ional /',nu,ert >\1r Q u01i:-, 
Standards . 

8. WHEREAS, vide reference t" cited, the industry vide letter dated 18 .06.202 1 has 
submitted representation to the Board requesting for Pe-mancnt Dcvocat :on ::i' 
Closure Orders . 

9. WHEREAS, v,de reference 8 cited, you wen! ,JiVL'n ,w op; ·,c,,·'. , .• .. 1, .. .. , .. ,. "U 1,, .,, ,, 
the Task Force Committee of the Board 011 06.07.202 1. 

The industry representative and complainant attended tilt: Meeting 

The Committee noted tha t, Sri lalagam NavePn -·.1rn,1, 11p-.1r!p,,: 
Colony has filed 0./\ . No 90 ct 2021 •1 1 icn t.J I,• r.JC' , · 11,: ·1, :, 

Mills in Komarabanda. Kodad 1 M1. Su r'✓JPCt :J ,r. t• , _· 
matter on 21.06 .20.? i c1n d p0sttr:1 :·1-.. , :.-:~t.~ ;,_\• 
sought action taken report from the Beard. 

.. • } I' 

,· . 

The Committee also noted that, the Boaro issued Ext'2ns.on cf-:-<2mpc -0· •, i).c·.;ocJtic,1; 

of Closure Order to the industry on 11.01.2021 for a period of Six Monthc; 1 ► , ., 
industry has provided ETP to trea t the waste w.:iter. l) r:::,v,:1 l'd ,., ,,,··,rn ,c.,1 -1 • 
collector an<J , . ( · ,: " · 



provided shed for storage of usn / 

suppression . However, the inclu~try 

to avoid fug1t1ve em,ss,ons . 

husk and arso prov,ckc1 ,\ ,-, :,.>• :: ' 

has not cJrr,l'd OL1t \'. ,1lt ' ' -, : , , ., , '' • 

The Committee further noted that analysis results of the siJmcies cc11enr><1 fr ,:" 

borewell within the industry premises do not ind icate any contam:nat 10r . The result :, 

of sample collected from outlet of ETP & the Stack monitor ing r0su!rs ,1r,-' wit hrn t '1•· 

Board standards. However, the AAQ monitori 'lq re~,L. r:s ca, -,,_,,1 rJi 1t .1r : · ,, ~ · ' i ' 1
" '• 

the industry are exceeding the National 1\mt>1ent r'.11 QL,J l1tv Sui _: ,,1 .· 

The Compla inant informed that there are 11 Pa1 abo1 leC1 R.ce :11i1:; · o .:l .!~ler a'. 

Komaribanda village and villagers are facing severe arr / dust nu1sanc{: due to ttie 

operations of the units. Ash/ Dust is spread all over v11th1n the KLR nvenue colony 

and in the surroundings and villagers are fac ing severe health issues due to tr-<' 

operations of the units 

The Regional Officer informed that, the 111d1,~1· v s ,~, ,·1 1: ·· ,, . 

mechanical dust collector and cyclune followed !) \' wet sc11 .: :,,., "" , .,·, : · .. : · •: t;,_ ,., 

provided shed for storage of ash / husk to control fug1t1ve e1rw,s1on'> -1owevt'r, ttw 

industry has not carried out water spraying on the roads to avo1cl f_1git1,1e eni1ss,ons 

and also informed that, due to vehicular movement of pclC'ldy / rice trvnspo, :at10f"l 

fug itive dust emissions is caused to the surr0undrn1J M P,, 

The industry representative ,nformcd that, t h~y na ,,-2 p· Cl \ ,, I,·,: 1 

water, provided shed for storage of r-iusk .' H ~isi-- .JS 'l t, .> ,,_,:-1:· 1 . , :·r· 1 ~ 

Also informed that they will carryou t water spr1nkl1ng to avoid fug1,ivc.· c>rn,ss,ons a: 1c1 

meet the AAQ monitoring Standards and will not store any husk / ash openly . 

After detailed discussions, the Committee recommended to issue Ex tension ..-.f 

Temporary Revocation of Closure Order to the industry ·or ii :Jpr;c, c; :jf c; ,x r,' y ,rr·-, 

with the certain directions to comply with . 

10. WHEREAS, after careful consideration of the matena1 fans of tne use, c-,1: B c..c11 •_i 

hereby issue Extension of Temporary Revocation of Closure Order to your 

industry for a period of Six Months with the following directions to co: 11µly with 

1. The industry shall comply with all the CFO conditions ,ssucc: bv :t:L' G,,,~-c• 

2. The industry shall regularly operate the E:l P anci l h,~ t r,-.! t , ·,· .-. - :- ... ,:-.· 

be used for onland for irrigation v, 1th ir1 ttie •ncJust,.r ·s , ·' t:·· .,-- · , 1• .. r-: 

irrigation standards stipulated and shall not discharge dri y w,1:; i,: wc1t.::r Cl ,t•:; J,: 

the premises under any circumstances. 

3. The industry shall store the husk & husk ash in closed rooms 011:y and the ... ,,~;., 

room & ash room shall be designed according ly Tlw 1n,1t :st r\ " '. • ·,,_· : ::; · .. -. , . 

husk & ash openly under c1-curns1 dflCes 

4. The industry shall not cause any air pollution / odn11, ·1u1silnc.,0 dus t ~.,1s:,1'. :,· 

in the surrounding environment. 

5. The industry shall carry out water spraying on the approac'1 road from h1ghwav 

to Mill to avoid dust during the vehicular movement 

6. The industry shall carry ou t water spray ,ng w,tt11n ·· ·, · .. ,, ·, ""· 

control fugitive emissions. 

: r ·~· 1 • •; • • •. 

7. The industry shall lay meta I roads / CC roads w1ti11n Lhc r..r ,:;111ses w1tt111 1 ,• 

months. 

8. The industry shall clispos,~ the b0ilr-_:r ,,c;h t r> t.ir,n. ri1 ,11• 1,' ,·: .:r , ,, , 

9. The industry shall muintain good hou s.:.•keep1ng . 



lO. The industry shall submit fresh BG of Rs.1 Lakh witr1 a vai1cl Itv p,·, '··: ,t ·' 

year with in a week towards compliance of above directions dild fur t t1er extenc 
the validity from t im e to t ime till further orders of the Board 

WHEREAS, the TSSPDC., Ltd ., has been directed to extend the power su PJ)I -: : ,:. • -.. . 

industry for a period of Six Months 

WHEREAS, these d1rect1ons arc issued urv1,~r Sec .U r, , .-·.t ,·; .it •'" - · ' :, ·, 

Control of Pollution ) Amendment Act, 1988 Jnc1 under '.->t1C t101· 31 r. 0 t r tk A : 

(Prevention and Control of Pollution) Amendment Act . 1987. 

13. WHEREAS, you are hereby directed to note that, should ycL; m,susc t he~.0 ordf.'rc; t () 

operate the un it v iolating any of the condit10,s rnt: •1t I0,..,., . -.1bc•·· · •,. · ,., •·., 

closed under sect ion 33(A) of the •;oJatc, P:c,, ., t ,.,, ' 
Amendment Act , 1988 and sect10I1 3]: A ' 11f ! I I• ..,. ,. ;• ' • ' • . - . 

Pollution) Amendment Act , 1987 without any furtl1er 1otIce to ~-ou <1 1:·1 ·, ou \·.1 1 
,1 sc 

be liable for prosecution in the court of Metropolit an Magistrate or Judicial Mag istrate 
of the first class under sect ion 41(2) of the Water (Prevention and Cont rol of 
Pollution) Amendment Act, 1988 & under sect ion 37( l) of the Arr : Preventiori ~no 
Control of Pollution) Amendment Act 1 gs7 t n•• .,, ,11, c. tw,,,,1t fo· ,.,. .,,,1, n r . --; . 

imprisonment for a term 1·. l11cl1 sI1all not be . .::;;.,. : ~J :' :·nv ,.,, . ,, • .. ,, " 1
~'-. 1": .. · 

may be extended t o srx years with fine 

To 
M/s. APR Rice Industry, 
Sy.No.242 & 243, Komarabanda (V), 
Kodad (M), Suryapet District. 

// T.C.F.8.0 // 

;i_ 
'l(. . · l l,'- -· ' 1 ' i J / ·.., :·v . ,, \ I'\ · 

Senior Environmental Engineer ( FAC ) 

Sd/· 
MEMBER SECREATRY 
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